CENTRAL ADMINISTRATIVE TRIBUNAL, PR INCIPAL BENCH

0A No.1173/1995

New Delhi, this & day of‘f%r 1996

b
Hon'ble Shri B8.K. Singh, Member (A)

£.5, Mohanty
273, Satya Niketan
New mlhi-Z‘l

ees Rpplicant
(By Shri S.K. Saghney,ﬂdvocata)

Us,

Union of India, through
1, Gensral Manager

S£ Rly, Garden Reach

Calcutta
2, FA&CAD

SE Rly, Garden Reach

Calcutta

«ss REB8pondents

(By Shri H.K. Ganguani, Advocatse)

(R DR

This application has been prefsrred against
non-commutation of pension, even after finalisation of
DE against the applicant and the order passed by the
competent authority on 6,4.93 & 18,3.93. The applicant
had preferred another O0A No,1044/93 which was decided
on 7.4.94. In that OR, he had sought several reliefs su.n
as treating him as on pansion from the date of expiry of
notice for voluntary retirement i,s, 25,5,85 and payment
of pension and retirement benefits from the date but
during the fPinal hearing he confined himself only to
the payment of interest on delayed sanction of provisional

pension, The applicant superannuted on 31,12,88 but the

i
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rovisional .
/ genslon was sanctioned only on 8.6.92, It was arqued \ EB\\
|

by the r espondants that since Dis were psnding against J

;
rd

o

the applicant, the competent authority did not accept
the request for voluntary retirement and for payment of
provisional pension, As e result of completion of 2
proceedings, final decision was communicated to the

applicant on 17ﬂ? 93, - 1In one, the applicant uas syarded ;

Covg et

\ff’tf;!.yﬁ:f.,
a punishment of ut in the pension for 5 y=ars and g
223 r’ i

in another, a cut of fs, 1000/~ from the gratuity. Thus{w ,;;”ﬁ;g

the final order wus passed only on 17.4,93 and this was the B
crucial date from which final pension order could be issued

in his favour,

2, The reliefs sought for in the present OA are to

pay commuted value of pension to the applicant from 38.5.93
and to pay interest @ 12% from 6,4,93 to the date of payment.
on notice, the respondents filed the reply contesting the
application and grant of reliefs prayed for, Heard the
jearned counsel for the partiss and perused the records of

the case,

3. The commutation requirfﬁ% certain codal formalities
- to be completed by the appncant%nd after completion of
those formalitics, he uap entitled to commutation of pension
ts} after making a cut of from the pension a-d declaring it
mgu// 325 L to be the final amount and on this amount, 1/3rd pension
(jk \3 c"‘;.i.ss to be commuted, This should have been done within a
a)& \)“ period of 6 months from the date of final order of the
competent authority in regard to imposition of punishment
of 10% cut in the pension, If e ignore six months for
completion of formalities tne applicant would be entitled

for commutation w.8.f, 17.10.93. Thus, there was 2 delay

in finalisation of commuted value of pension. The respondsents

-



are dirscted to pay commuted value of pe%ggnn after

5 45/
affacting a cut of and treating 9 amount as final
pension amount and allow commutation and also pay intersst

® 10% p.a. from 17,4,93 till date of final payment,

4. With the above direction/gbservation, the OA

is disposed of but without any order as to costs,

(Bo K. “Singh)
Member (A)



